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Naya Raipur. the 9th J\ugusl 20 IX 

NOTIFICAT ION 

No. F 11-52/2017/Seven-1. - In e,erc ise 0 1· the p\l\cers conlerred by Clause (nn) of Rules 10 of 
Part IV of the Rules of Business o r the E.,ecuti ve (in\er11111e111 u1· Chha11 isgarh. the State Government. hereby. 
makes the name o r all the Oflices or the State (io\ crn111 c111 , i1u ;11cd at Tilda and Neora or District Raipur. from 
"Tilda and Neora" to "Tilda-Neora" . 

The same hav ing been previously publi shed as req uired by Clause (1111) of Rules 10 or Part IV ofThe 
Rules of Business of the Exec uti ve Government ofCh hatti sgai-11. 

By order ~1ml in the name or the Gove rnor of Chhatt isgarh. 
XAV IER KER KETT A. Deputy Secretary. 
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